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(xi) Need to provide residential accom-
modation to traders of Kashmir in
Delhi

PROF. SAIFUDDIN SOZ (Baramulla) :
Numerous housing colonies came up in
Delbi for various categories of people during
the past threce decades. The fruit growers
and merchants from the J and K State who
make a livelihood from this industry have
to be in Delhi for most part of the year as
the solc marketing place for Kashmir fruit
happens to be in Azadpur in Delhi. These
merchants/growers have been facing great
hardship in the absence of proper residential
accommodation. They have been pressing

‘their demand for a pretty long time. The

most convenient thing would be to accom-
modate Kashmiri fruit growers in the
Shalimar housing complex, which is in the
vicinity of Azadpur market. Alternatively,
land could be allotted to them at some con-
venient place. This matter can hardly brook
any farther dclay.

Another category of people are the
latourers who are mainly dependent on this
industry and have per force to migrate to
Delhi for over six months every year.
It would be in the fitness of things to build
a Sarai in the Azadpur Market complex to
accommodate such people during their stay
in Delhi. India being a welfare State, it
should take measures whereby weaker sec-
tions can derive bencfit through the Central
Government’s welfare measures.

14 22 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported failure of Delhi Development
Authorify to allot land to a large number
of Group Housing Societics

PROF. MADHU DANDAVATE (Raja-
pur) : I call the attention of the Minister
of Works and Housing 1o the following
matter of urgent public importance and
request that he may make a statement
thereon :—

“The [reported failure of the Delhi
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Development Authority to allot land
to a large number of Group Housing
Societies which are registered and
have deposited several crores of
rupees with D.D....and the 2action
taken by the Government in the
matter.”

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE

MINISTRY OF WORKS AND HOUSING

AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) :  Mr. Speaker, Sir.

The Delhi Development Authority invited
applications in July-August, 19°1 from
Cooperative Group Housing Societies for
allotment of land. In response, 453 societies
applied for allotment of land. After
scrutiny of the applications of the Coopera-
tive Group Housing Societies, the demand
notices were issued by the DDA to them in
January— February, 1982 asking the socie-
ties to deposit 257, of the cost of land
within 30 days and balance 75% within 90
days from the date of issue of demand

notices.
Allotment of Land

All of the 453 societies did not make the
full payment of the cost of the land within
the prescribed period and some of them also
failed to comply with the requirement of
the Registrar Cooperative Societies Delhi in
regard to verification of membership.
Therefore the DDA issued allotment letters
for land in June, 195 to the 262 socicties
which had made full payment towards the
cost of land within prescribed period and
also complied with the requirements of the
Registrar Cooperative Socicties.

In the next batch the DDA issued allot-
ment letters to another 147 societies in
February—March, 1983, which subsequently
made full payment/completed the formali-
ties prescribed by the Registrar Cooperative
Socicties. In the third batch the D.D.A.
issued letters of allotment of land in Sep-
tember, 1983 to !5 Societies which fulfilled
the conditions of full payment of cost of
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land and formalities prescribed by the
Registrar Cooperative Societies. The cases
of balance of 29 Cooperative Group Hous-
ing Societies which failed to make the pay-
ment of the land/fulfil otber formalities
prescribed by the Recgistrar Cooperative
Societies in-spite of several opportunities
given to them, were closed.

DDA made allotment of land to Coopera-
tive Group Housing Societies in the areas
earmarked for the purpose namely Pitam-
pura, Rohtak Road, Rohini, Bodella, CBD
Shahdara, Geeta Colony and Patparganj
on the basis of the choice indicated by the
societies, the senitority of the societies in
registration and guidelines laid down for
allotment of Jland to women and weaker
sections or persons having a common place
of work in an area near to the place of work
of their members as far as possible.

Possession of the Land

After earmarking the localities for indivi-
dual Cooperative Group Housing Societies,
the DDA prepared the detailed lay out plan
and actual demarcation of individual plots
at the site. The process of the handing
over the possession of the allocated site to
the societies was commenced by the DDA
in March, 1¥83. Till date land measuring
769 acres has been handed over to 314
socicties out of a total allotment of 985
acres of land made to 424 societies. There
are still 110 Cooperative Group Housing
Societies which are to be given possession
of land measuring 214 acres.

Among the 110 societies which have not
been given ~possession of the land, 15 socie-
tics whose plots are clear, have themselves
not come up for taking over possession of
the sities allotted to them on account of
their seeking change of locality or non-
availability of authorised, office bearers in
the city. There are Court stay orders in
case of land allotied to nine Cooperative
Group Housing Societies. The sities of
86 Cooperative Group Housing Societies are
under encroachment.

Under this scheme there is no provision
for paying interest to the Cooperative Group
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Housing Societies for the time taken in
giving actual possession of land to them.
The DDA has taken 12to 18 months for
giving possession of the land to 214 societies.
The allotment of land to the Cooperative
Group Housing Societies is not on par with
the allotment of flats under DDA Self
Financing Scheme. Interest is paid aflter
taking a normal period of construction as
21 years and cost of escalation during the
wholec period is borne by the allottees. In
the case of allotment of land to cooperative
Societies, fixed cost as in 1981 is being
charged without any element of escalation
thereof. There is, thus, no justification for
paying any further interest to the registrants
of the Cooperative Societies. -

Encroachment of Land

Some land allotted by DDA was under
encroachment. The land has been acquired
by the DDA for which compensation had
also been paid by the DDA and legal posse-
ssion of the same was obtained. It was
anticipated that by the time the societies
complete the required formalities, the DDA
would be in a position to remove the en-
croachments. The DDA are in the process
of removing the encroachments wherever
these exist subject to the exigencies like
court stay orders, law and order situation,

etc.

Considering the number of societies invol-
ved, the extent of land to be acquired and the
various operational difficulties in the field,
it has been no mean achievement on the part
of DDA in allotting 985 acres to 424
Societies and giving actual possession of 769
acres of land to 314 societies within 12 to 18
months. In regard to the remaining socie-
ties numbering 110, the DDA are taking
effective steps to give the possession. 1 am
issuing instructions to the DDA to complete
this work within the shortest time possible.

PROF. MADHU DANDAVATE : It
appears that the statement made by the hon.
Minister is an apology for variouns failures
of the D.D.A. in the matters of allotment
of land to the co-operative Group Housing

Societies.

If you recall, I had sought to raise this
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question through an adjournment motion
because to mc this problem is a matter of
urgent public importance. But 1 am glad
that instead of adjournment motion at least
a Call Attention Notice has been actually
allowed by the hon. Speaker.

I would like to use your good office to
ensure that specific questions that 1 will
pose to the hon. Minister will not receive
only vague answers but concrete and time-
bound replies will be given to the queries
that I make.

Land at cheap price and provision of loan
assistance at a reasonable rate of interest
are the basic requirements and pre-requisites
for the success of the Cooperative Group
Housing Scheme. I would like to ask
questions to find out whether these pre-
requisites have been fulfilled so that co-
operative experiment can be a great success.

At the very outset I would like to know
from the hon. Minister is it not a fact that
though the Co-operative Group Housing
Scheme was introduced in Delhi as early as
1970, no serious attention was given to both
these problems i.e. making the land availa-
ble to the societies at a moderate rate and
at the same time giving loan assistance with
the requisite rate of interest 7 As a result
of that I would like to know from the hon.
Minister—is it not a fact that quite a large
number of Co-operative Group Housing
Schemes are coming under liquidation ?
In fact, if he knows the exact number, I
would like to know from him—as a result
of this failure on the part of the D.D.A.,
how many co-operative group housing socie-
ties have undergone liquidation ? 1Is it also
not a fact, I would like to have concrete
figures, that 67 co-operative group housing
societies went in liquidation from the first
lot of 161 which were registered in 1971 and
19727 1 make query about the definite
number and I would like to get concrete
answer,

Is it not a fact that in a number of cases
physical possession of the allotted land has
not been made available to the co-operative
societies ? And further, is it not a fact
that in a large number of cases No Obhjec-
tion Certificate has not been issued at
all ? Isitnot true that if No Objection
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Certificate is not issued, in that case,
mere allotment of certain piece of land
in the Group Housing Co-operative Socicty
becomes meaningless and irrelevant 7 1
would like to know how many cascs are
there in which No Objection Certificate *has
not been given and as a result of that
scheme for allotment has not been imple-
mented.

I would like to ask question regarding
Jand price or cost of land. According to
the figure available for 1982—has the
D.D A. increased the price of land under
the Co-operative Group Housing Scheme
from Rs. 54/- per sq. mt. to Rs. 135/- per
¢q. mt. 7 This query I am marking on the
basis of reports available for 1982, Is it
true that Co-operative Group Housing
Societics have also to meet expenses for
interpal development and have to leave
(5 of the land for community services like
roads, parks, etc. ? Does it not result into
the rise in cost of built up area, for them to
Rs. 450 per sq. mt. ? If that happens,
economically, the entire proposition be-
comes non-viable.

Then 1 would like to ask about the ques-
tion regarding incrcase in prices of land.
Even for old socicties and that too remem-
ber, it was with retrospective effect. Is it
not true that cven for some old societies,
DDA has increased the price of land from
Rs. 54 per sq. m. to Rs. 60 per sg.m. and
more than that, the important query is, is
this increase not recovered with retrospec-
tive cffect and that too contrary to terms of
agreement between the Cooperative Group
Housing Societies and DDA ? There was
a clear-cut written agreement that such a
retrospective cffect will not be applied. But
1 would like to know despite this written
agreement, whether the recovery is not made
with retrospective effect, Regarding the
unauthorised collection by the DDA, pro-
bably in the present context, unauthorised
recovery has become the rule of the day.
Is it not true that DDA is making unautho-
rised collection from the Cooperative Group
Housing Societizs an an average to the tune
of Rs. 5,000/- for proportionate cost for
central overhead storage for water supply ;
Rs. 18,000 towards the cost of common
scwer and Rs. 12,000 for land for service
personnel from a society with one acre of
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land ? This happened despite the fact that
the Ministry of Works and llousing in ijts
letter No. J-13030(27)/75-UDIIA, dated the
12th April 1978, addressed to the United
Association of Group Housing Cooperative
Societies—now the name is different, Delhi
Cooperative Group Housing Federation
Ltd.—have made it clear that services like
water, electricity, sewerage, etc. are provided
up to the periphery of the land allotted to
the Group Housing Societies by the DDA.
I have got this record. Will this assurance
be kept up ? A clear assurance was there
that this will not be included. Despite that,
there is unauthorised collection and that
too with retrospective cffect.

Let us come to the loan assistance. Itis
very clear that besides the allotment of land
unless there is loan assistance at a moderate
rate of interest, no cooperative group hous-
ing societis will be able to function effec-
tively. And, therefore, in this context, I
would like to know whether it is a fact that
there is no sound scheme to ensure timely
disbursement at a reason.ble rate of interest
to Cooperative Group Housing Societies.
Will the Minister assure the House—of
course, directly he has no jurisdiction —that
this loan assistance would be given in time
through his good offices ?

There is a very interesting aspect. For
house-building activity, just as loans at
moderate rates of interest are necessary,
allotment of Jand is also necessary. Even
when the land is made available and even
when loan assistance is made available at
moderate rate of interest, even then if one of
the important raw materials, cement, is not
made available and that too levy cement,
the Housing Socicties® building activity will
go to dog. 1Is it a fact that the office of the
Commissioner, Food and Supplies has
stopped registration for allocation of levy
cement to Cooperative group housing
societies ? Of course, they were able to
contribute to certain trusts, and the availabi-
lity of cement would be there. But let us
leave aside this. These are the extraneous
challenges. T am not referring to anyone in
particular. Therefore, I would like to know
will the issue of levy cement to be made
available to the Cooperative Group Housing
Societies be reviewed and (he order that has .
been given that this levy cement should not

.
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be made available to the cooperative group
housing societies, would be revoked and that
particular ban will go.

MR. CHAIRMAN ;: Now, vou should
leave some questions for the other Members

also. Don’t exhaust cverything.

PROF. MADHU DANDAVATE : Sir,
we have lot of questions. The Opposition
has full of points. FEven if Ispeak for one
hour, Dr. Swamy can spcak for two hours.

Then, about the lease deeds, whether it is
true that the DDA has so far not 1ssued
lease deeds to a number of cooperative
group housing societies and will the Minister
assure that it will  be  expeditiously
implemented ?

Sir, grasping vour advice, I would not iike
to go into details which are already mention-
ed in the PAC Report. I wou!d like to know
whether it is not a fact that 130th Report of
the PAC has been laid on the Table of the
House. It is not only laid on the Table of
the House but it is just now laid on my
table also. If yvou carefully go through—I
do not want to repeat ; some of the mem-
bers will gefer to that--130th Report of the
PAC, it actually brings to light all the
lacunae to which I have made a reference
in the form of some querics. The officials
of the DDA  appeared before the
Committee ; some other interested persons
also appeared before the Committee and
the experts too appeared before the
Committee. Some of the dctails have been
spelt out in the 130th Report of the PAC
pointing out as to what is the position of
the entire scheme of housing on the co.
operative basis and, particularly, through
the group housing schemes today.

Most of the queries that T have made are
already there in the PAC Report. Firstly,
I would like to know from the hon. Minister
whether he has carefully gone through the
130th Report of the PAC, its recommenda-
tions and also some of the f[indings which
have been brought out, the lacunae in the
present housing schemes and in regard to
the group housing societies, and, if he has
gone through all of them, whether the hon.
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Muinister will assure that in respect of vari-
ous suggestions that have bcen made in this
Report and some of the shortcomings that
have been very specifically brought out in
this Report, the Government will apply its
mind to all these lacunae and failures and
sec that all the loopholes are plugged and
this housing scheme is made more effective
because in our democratic policy today
where we want more self-reliance to be
built up rather than rely solely on the State
initiative and State help, if we rely more on
the cooperatives, in every sphere of activity,
that will broaden the democratic principles
of our country. From that point of view
also, T would like to know whether they will
encouraee cooperative activity and see that
some of the difficultics that they are
seriously facing are completely eliminated
so that the housing schemes which they
have launched become a great success.

SHRI MALLIKARIJUN : Sir, the Govern-
ment is keen to encourage the cooperative
group housing schemes so much so that it
will really eliminate into certain reality which
we all aspire,

So far as the first question of the hon.
Member is c8ncerned, as to how many
sccieties have gone into liquidation, there
are 29 societies which have gone into liqui-
dation. 354 group housing societies were
on record in 1981 with the DDA. Out of
these 354 group housing societies, 424
societies have been allotted land. The rest
of these 29 societies for various reasons have
gone into liquidation mainly because of the
non-payment of the cost of land.

As regards the second question of the
hon. Member, as to how many of them have
been given the possession of land, out of
these 424 societies, 314 societies have been
given the possession of land, leaving 110
societies which have not been given the
possession of land. As regards the reasons
for not giving the possession of land to
these 110 societies, there are 9 cases where
there are stay orders from the courts and
there are about 86 cases in which there is
encroachment. There are also 15 cases out
of these 110 societies to whom the plots were
cleared but stili the societies themselves
have not taken the possession of land. Out
of these 314 societies whom the possession
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of land has been given, no-objection certi-
ficates are in the process and I do not have
the exact number as to how many societies
have obtained the no-objection certificates.

So far as the cost of land is concerned, 1
have already mentioned in the statement.
These group housing societies are in certain
localities, like, Rohini, Gita Colony, CBD
Shahdara, Pitampura and Patpargan).

~In these areas, the cost that has been fixed
according to the market value of 1981, is
Rs. 110/- per sq. metre.

Except in Rohtak Road and Pritampura,
the cost is Rs. 135/- per square metre.

The next point is about unauthorised
collection by the DDA. It is part of the
plan of the DDA itself to develop these
lands and to provide proper water supply
and sewerage facilities.

The apprehension in the mind of the hon.
Member that DDA is not taking interest in
the allotment of lands is actually baseless.

So far as financial assistance is concerned,
itis true that the development of any
cooperative movement necessitates a proper
loan assistance with a low interest.

PROF. MADHU DANDAVATE: The
Ministry of Works and Housing had given
through its letter a clear-cut understanding
that all this expenditure will not be borne
by the Socicties but by the DDA. I made
a :pecific query whether the DDA would
adhere to this assurance that wus already

given.

THE MINISTER OF PARLIAMENTARY

AFFAIRS, SPORTS AND WORKS AND
HOUSING (SHRI BUTA SINGH) : In the
scheme of things itself, it is provided that
the land to be allotted to the cooperative
societies was to be on leasehold basis on the
predetermined rates covering full rate of the
cost of acquisition, departmental charges,
zonal road charges, beautification charges
and the village re-development charges.

All these charges go into determining the
cost of the land itself which is to be allotted
to cooperative society. It does form. the
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basis, as the hon. Member is saying.

SHRI MALLIKARJUN : So far as
assistance is concerned, Delhi Administra-
tion already has the Cooperative Financial
Institution and this Institution has taken
about Rs. 10 crores loan from the LIC and
this loan has been given to the Group
Housing Societies and further negotiations
are in progress between the financial institu-

tions and the LIC.

I have replied to what all has been asked
for by the hon. Member and there should
not be any apprehension in the mind of the

hon. Member.

PROF. MADHU DANDAVATE : Will
the ban on issuing levy cement be removed ?

SHRI BUTA SINGH : The issuance of
levy cement to the cooperative society is a
matter primarily concerning the Department
of Supply. 1do not know exactly. [ do not
have the information with me.

The carlier position was that we used to
impress upon the authorities concerned to
make available the levy cement if the cement
was available.

But I cannot say off-hand whether the
condition which the hon. Member mentioned
was there or not.

PROF. MADHU DANDAVATE : What
have you to say about the non issuance of
lease deeds to a number of cooperative

societies ?

SHRI BUTA SINGH : We have made it
clear that there is no question of non-
issuance of lease to those societies which
are pending with DDA for allotmegpt of

land.

We cannot issue the lease deed only in the
case of those Socicties which are in default,

I am afraid.

But all the Societies cleared by the Regis-
trar of Cooperative Societies will get the
Icase deeds.

PROF. MADHTJ DANDAVATE : What
about PAC report ?
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SHRI BUTA SINGH : T have mentioned
all these points. If I have to go 1o the PAC
report, then T will have to give all the
answers to the points mentioned in the PAC
report. All these points mentioned by the
hon. Member arise out of the¢ PAC report
which was laid on the Table of the House.

s Tz WA arza (vagr) - awefy
wgreg, gg widl g% ar1q & (@ gfqar % fray
WET ¥ gAAY I T qIgANT AL AT VET B,
faraY i & 7z faed) ¥ az 721 &) qEwIw
F T1EA qT @Y AHD WeAw FAT AT AT
a3 g2a7 A7t {57 57 a4, zafae a7 gre-
fao aramadts # eamar g€ faaad sren
gfasr 2199 wgizar § St Fadsy AR
st frgr 8, gaa @1 dt and famady &9

& strawr wgTr g F oems feady o
gigfam grarrdra <faeze gf & ol g8
¥ fagar &1 qda & o 2—fwaar ay
FAT 9X AT AT F gEIHd 7 =AY
wgizg A Famn & fF agat 1 oaene
=t fzu o & | FfpT 20Ta § Fraai @
FATT ¥ FE2T gl AT g ¢ frad @iy
T €0 2o Uo F T8 [0 FqT T7HT F7 faar
g--fra g ag gz agf 2|1 TIgar— s}
SHF 9 FA fFaar Ga7 Iar gy aar g7
afg gxFT adg § ada qradt 711 W@ fFar
qIg FY WEg I4T 2, T Ag 9T 9T I AT
21 27 WIS T ATHIT F FET I G_A
gfez gy awT &7 faan N7 fee ga awe
At F7 fzar 1 suE @iF g fEedl €2
TS & FTIO AT AHIA T UAFKIFHE &
FTTOT qTAT AF Iog SHIA AZ T qudy, ar
gz IHAN A@AT 2 | W AHA 7 A8 141
Wq METEET F1GAT AHIT F Q@ TAT
&, 1378 gawr gz Fa1 a8 faar aran g9
diarafedi & sa1EdT q2E a3 &
A | & qraAr wgar g o aa i
aaaTT Aifa &1 FgAT X IE T T
LraT @A B |

o o To HTH-TE & wial & fawgrai
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& st a3 99 grafan qraadls i 2ar
& 1 & SrAAr Mgar g fr o o wo g
ST fFa 3T 9T @aamaT & Sy g Far
ag 4§l & f& a1k 2 wug wfq-mor &
femra & ot waqraT A g ? F SraAav
T1gar g & ag grefaw Mamds ay fag
T 9T AWA IA 13T 98 ;Y & R
AT H FIHIA FT 919 4,000 w70 gfa
TS aF F(AT1 & ! GIFIT A 99891 F1 ¢ 5
foa faamat & sa & et 3797 51 32
q7 fr st &Y straat | fasd w1 aF ag
3T 45 wq ufq-wrsr an, afea oa sgar
370 ®9u wfg-ws &< fear aqr 2 &
STAAT A1AT E fF azwre gw avg ¥ aydd
qZ FA FIAT 8 | TF AL TN AT F@ g,
1 gIF1T IFIX qfFaey Faar argdr g,
af®T ag wag fFai ¥ 2 w9u gfa-aw &
fgava & el @Y & st 3+ 370 wqU
afq-ws & fama & &t 21 8 gFar B fw
FF TZ I AT g AT | FI7 FIFTL 3T IR
H ATES FAT09T fF €Yo €Yo Uo TH T 9T
STHIT uFATAT F371, 39 grafan qaqads
FI TH T 9T 31 417 fa7 franay a0 s
UFITAT % &, Ire 39 & 9T AT ? GIFR
9 {57 @ #Y gt & qaw @ @ g,
AT 9 IAF FJ=1 &1 18 UM 7 F7
EqFET FAT ?

A4l qgtg A #gr g fo aww A @
gaiT wg-fauin afafag) 1 sdg 23
FEAY & | FAT LRI F 919 978 27 & forg
SHIT & 7 faed faat T 95 § fFarary
F21 {& 9@ st 71 og it agf g
af ag a1d §Et &, a1 919 e 1981,
1982 31T 1983 & Xfsrwed wiarsfeat #)
AT AEN AT @ R, @ fET ag ety oy
SN AAEET F1 fFa qIg iy 27y ?
AYHIT A-AT TH avg a=T-faarg g4}
FIAE 7 A AR FT F a9 99 grafanw
IS ¥ T G T g 1 fowdy
feat Sa@ =tqur 1 Y fF wTe i ga
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&=1 ¥ fefezfiave aafsqqi 1 grag-arezw
feu srad, afFa star aF Qar @@t fFar
AT |

TRt AEAFA g fF ofware & 9g7
gl g A & fgay sriarg a1t 4
CATZ 29 & A7 9 AT ¥IC fag 7w 9|
AafHT srsr aF 3T A00 F1 @I TG Z1F
g%t dar gfiaa & ar adr

#Y gro 1A Marw P&t (frsiraraig)
s gegia qar fzar 2, ar ag gfveaa 2

oY TR 9ATE I IF 9q FT G
F1T 27 7

SHRI MALLIKARJUN : The first
question put by the hon. Member is : how
many crores of rupees have been collected
from these co-operative societies. Rs. 47
crores have been collected so far out of
these co-operative societies which I have
mentlioned. Naturally, the agonising poirt
of the hon. Member is about interest. It
is true so far as the sclf-financing scheme
is concerned, there is no interest paid
because under the Self Financing Scheme
the beneficiaries will have to pay the esca-
lation price, so on and so forth whereas in
this particular Group Housing Society
scheme there is no escalation and it isa
pre-determined price and this includes the
developmental charges as already mentioned
by the hon. Membcr. Now, since the
Government also feels that wunder this
scheme of Group Housing Societies, if the
money is blocked, say, for about a year or
so, the Government must also do justice to
the Group Housing Societies’ Members by
coonsidering to pay the interest. This we
will now take note of because the Govern-
ment itself feels about it.

So far as the other 2000 co-operative
societies registration is concerned, this was
just opened in September 1983 and these
societies are under screening. Hardly about
1200 societies have been approved by the
Registrar of Co-operative Societies and
these societies are now processed at, this
stage.
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So far as the allotment of land for these
societies is concerned, there is no black
deed.

SHRI R.P. YADAV : You acquire the
land at some price and when you give land
to the same man, you charge a higher price.
Why this difference ?

SHRI MALLIKARJUN : Let me inform
the House that under the Land Acquisition
Act for any public purpose under the

- Constitution it is provided that land can be

acquired. There I hope there is no dispute
atout it. So far as the award is concerned
to any farmer or the owner of the land, it
depends upon the market value. Thereis
a certain procecure for the Land Acquisi-
tion Officer to grant the award., We do not
come into the picture. We, at the DDA,
have to keep various factors of the develop-
mental aspects and on that basis naturally
there is a certain differcnce Dbetween the
prices. One cannot help. So far as the
farmer’s land is concerned, naturally the
DDA provides a house site and also there
is a provision for allotment of shops.

SHRI BUTA SINGH : One ol the
largest weaker. scctions-oriented project is
the Rohini project as the House Kknows.
This was launched in the north-west Delhi
to cover a population of 4.5 lakhe. The
scheme is heavily subsidiscd and on each
plot a subsidy of Rs. 100 has been given to
enable the weaker sections to own a house
of their own, 10286 developed plots have
been released while 10,000 more are awaiting-
formal release in the miiddle of this month.
In this Rohini itsclf MIG plots are 3806,
LIG—789 and Economically Weaker Sec-
tions— Janata—7794.

DR. SUBRAMANIAM SWAMY (Bom-
bay North-East) : Unfortunately the DDA
has come to acquire...

SHRI M. RAM GOPAL REDDY : Why
‘unfortunately’ ?

DR. SUBRAMANIAM SWAMY : If
you listen to the whole thing, you will see
why it is ‘unfortunately’.

Sir; unfortunately, the DDA has come to
acquire a bad pame in Delhi. Originally
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under an Act of 1957 it was brought into
existence to help the poor and middle class
people and to develop Delhi. Unfortu-
nately, the gencral impression about the
DDA now is that they just take money and
they do not even permit you (o question
them.

15.00 hrs.

That is why in jokes, sometimes, the
people say that the DDA stanAs for ‘Deposit
but don't ask’. This is what the DDA
stands for. Thercfore, the Minister himself,
in his reply in the Rajya Sabha, on the 2nd
of March said that even in the housing
colonies for the poor people, of the houses
constructed by them atleast 119 is found
defective. Either something is wrong with
the cement or something is wrong with the
bricks. So, 11% is defective. It is the
Minister’s own uadmission. The DDA has
other activities. Before 1 go to the Group
Housing Scheme, a question I would like to
ask is this. The other activity is a wide-
spread problem about the DDA, It is all
impinging together. They are very quick
in giving NOCs to skyscrappers to dwarfl
the Jantar Mantar. Despite the Department
of Conservation and FEnvironment etc.
objecting, they have given the NOC for the
skyscrappers to be built which will really
destroy the historical relevance and useful-
ness of the Jantar Mantar monuments. So,
the DDA is doing like this. What came in
the newspapers is the basis of our calling
attention motion. In a sense, it is not
surprising. What is necessary here is what
is the corrective action taken by them.
Through the helpof our kind fiiends, 1 got
some photographs. About the socalied
allotment, the Minister says that the DDA
prepares a detailed lay out plan and the
actual demarcation of individual plots,
Here are some photographs but you cannot
see that from that distance. So I shall pass
them on to you. Here is a colony Man-
davli, Parpatganj, where the land is allotted
to different Group Housing Societies. The
condition is that one year after allotment,
water is stagnating there. The land is
uneven. The approach road is not good.
Here is a photograph of the Mandavli,
Parpatganj colony land allotted to a group
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housing socicty. There is another swamp
arca alloited to one of the societies. Ido
not know how they could allot the land to
them. It is not even in a condition where
anybody can stay. Here is another photo-

graph where some sort of small rivulets pass
through with rocks, trees, shrubs etc. Still
allotment is being made. What is more
interesting is that this is the land where
agriculture is going on. There is a canal.
How is the land allotted to a sociely where
agriculture is going on ? If Shri Buta
Singh does not recognise this, at least, he
will recognise the animal husbandry. Here
are two buffalos which are grazing here.
The land is supposed to be aliotted toa
housing socicty. 1 have got many more
photographs but I won’'t take up the time of
the House. What the Minister says, 1 will
read out very proudly. 1 quote :

“Considering the number of societics
involved, the extent of land to be
acquired and the various operational
difficultics in the field, it has been no
mean  achievement on the part of
DDA in allotting 985 acres to 424
Societies and giving actual possession
of 769 acres of land to 14 socicties
within 12 to 18 months.”

He is claiming credit for having made the
allotment to so many societics, But he has
not explained to the House one thing.
Allotment does not mean that the Group
Housing Societies can go ahcad with the
construction of the houses. The society has
to be given the NOC. He has withheld
this information. It is claimed by him that
424 societies have been allotted land.  But,
how many of them have been given the
N.O.C. 7 Only 39 societies have been given
the N.O.Cs. 1 wait to knmow why can’t
they give the N.O.Cs to others to whom
they have given the land ? Sir, the hon.
Minister, Shri Buta Singh went to attend a
seminar recently. 1 follow his activities
very closely because, after all, he is a Parlia-
mentary Affairs Minister and we must know
what he is up to.

He said that the D.D.A. has spent one
crore of rupees. He announced that for
these societies one crore of rupees is spent
a day. But, we cannot know where this one
crore rupee has gone. I would say that after
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you make the allotment of land if you do
not give them the N.O Cs within time, then,
atleast the interest must be paid. The
Public Accounts Committee went into this
question, and the answers given were weak
answers. Sir, these pcople who are in the
cooperative group housing societies are the
people who have taken loans from their
Provident Fund at the interest of 9 per cent
or so and, as such, I would suggest that
bring the gap between allotment and giving
of NOC at lcast for that period they should
pay interest.

Sir, anothzr aspect is that although NOCs
have been given to 39 socicties yet the DDA
has announced that 2,000 more societies are
going to be given land. What is this going
on ? Ifyou are not able to service these
500 socicties then why are you goiog 10
include these 2000 new societies in the
schemc ? You should put a ban on it. That
was the position carlier during Janata rule.
In the Public Accounts Committec when
Shri P.V. Narasimha Rao was the Chairman
during the Janata rulc the position was that
till DDA allots land to the existing societics
no new applications should be invited and
questions in this respect were asked and 1
quotc the answers :

“,. Allowing registrauon ol group
housing societies without ary
prospect of allotment ol land 1n
near future would be more detri-
mental to the interests of Co-
operative movement.

Owing to the limited availability
of allotable land in Dclhi, the
DDA is not in a position to offer
land for new Socicties. Hence
the purpose of registering new
societies will not be achieved.”

r

15.07 hrs.

(DR. RAJENDRA KUMARI BAJPAI
in the Chair)

But in 1481 under the inspiring leadership
of Shri Buta Singh-—under his party’s
government—the policy was revised and
now they are taking 2,000 more societies.
What will happen to the deposits of these
2,000 socicties ? Each society deposits
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Rs. 10 lakhs and the deposits of 2,000
societies will come to Rs. 200 crores. Now,
the deposits of Rs. 200 crores without
interest thz DDA can play around with this
huge sum of the poor people.

Some people have calculated that under
the Land Acquisition Act of 1884—which
you have not revised and which you should
revise—vou have brought the land for Asiad
from the farmers at the rate of Rs. 1.75 per
sq. yerd whereas on that land for a two-
room flat you are charging Rs. 15 lakhs per
flat.

SIIRI BUTA SINGH : Have you npot
got one flat ?

DR. SUBRAMANIAM SWAMY :
Unless you are going to give a free flat to
each MP how can I get one ?

SHRI BUTA SINGH : Out of your
accounts from abroad.

DR. SUBRAMANIAM SWAMY : You
are confusing me with somebody ¢lse whom
I would like to name.

Therefore, Madam, I think there must be
some amendment, It has been estimated
by the knowledgeable people that for every
acre of land that DDA gets they make a
profit of Rs. I crore. That is the exploita-
tion, The farmers suffer and the Govern-
ment gets the money. Then you will be
getting money from these cooperative
societics.  Where docs this money go, we do
not know ?

So, 1 would like to know from the hon.
Minister whether vou plané to revise the
Muaster Plan or not ? For these Group Hous-
ing Socicties you have to give some definite
assurances : First, on payment of interest,
Second, you have to give an assurance
that you will now allow and you will
not call for fresh applicaticns for any more
societies till you are satistied about these
500 societies on hand. Third, you will have
to say whether you will make the necessary
amendment to the Land Acquisition Law
and see that the poor people are not exploi-
ted to the extent of Rs. 1 crore per acre and
fourthly, your master plan said that you will
acquire and develop 62,000 acres between
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1962 and 1981, but you have developed only
15,000 acres. DDA is the biggest failure
under the conception of the Master Plan.
May 1 know whether you will revise the
Master Plan and clean up the DDA so that
it can serve the purpose ?

SHRI MALLIKARJUN : Sir, 1 do not
want to confuse the House and the hon.
Members. The point is this : OQut of 314
societies where possession has been given,
only 61 societics have applied for NOC.
Out of them all these who are entitled have
been given the NOC and for the rest of them
they have to comply with fulfilment of cer-
tain conditions. Some criteria have to be
complied with. The fact that out of 314
societies only 61 have applied for NOC
brings out the fact that cooperative move-
ment is a germinating movement for the
development of the country ; the societies
take the responsibility for construction.
Construction involves help from various
financial institutions, getting loan and other
factores. After taking possession of land
these societies might be exploring the possi-
bility of getting financial help from the
financial institutions  Because of this they
might not have come forward for the NOC.
Here, because it is a Group Housing
Society, the initial amount will have to be
paid by the Members themselves. After
that they go in for procuring loan from the
financial institutions and then they come
for NOC for construction. Construction
can't take place without financial assistance.
That is the lacuna in the development of
this Group Housing Society,

Now, so far as the first Master Plan is
concerned, there is the master plan for the
period 1962 1o 198]1. Now the master plan
upto 2001 AD is under examination of the

Government.

DR. SUBRAMANIAM SWAMY : How
long it will take ?

SHRI MALLIKARJUN : 1 cannot say
definitely. But I hope that shortly it will be
cleared.

So far as land development is concerned,
. the hon. Member mentioned that as per the
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master plan 6,000 acres had to be develo-
ped and only 15000 acres were developed.
But at the same time he says that DDA is
acquiring the land and at the same time
land is not being developed and so on. It
is all a kind of package work ; it is not a
segmented work., Land development is a
composite work. It depends upon your
housing scheme, it depends upon your
industrial complex coming up and so many
other purposes. As I have pointed out, the
second Master Plan is already under the
examination of the Government.

Another emphasis which the hon Member
made, was about the interest. So far as the
possession which has not been given to the
Societies, to whom the land has been allotted
and about which I have already mentioned, is
concerned, the Government is keen to see
that justicc is done to the Members of the
Society.

DR. SUBRAMANIAM SWAMY : What
about the Land Acquisition Act ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH]) :
I agree with the hon. Member that the pre.
sent Act governing the land at present is very
old and we have been stressing on the
Rural Development Ministry to bring
forward a new legislation. I am sure the
hon. Law Minister, who is here now, would
perhaps kindly consider this and it has gone
for wetting and the Act will be brought for-
ward in this Session itself. As soon as it is
available, we will sce to it that the Land
Acquisition Act is implemented. Not only
our Hon'ble Prime Minister but also in this
House, we have given assurance that the
Land Acquisition Act will be brought for-
ward in this Session. Various aspects of the
DDA’s activities have already been explaijn-
ed by my colleague. While meeting the
arguments of the learned friend, Dr. Swamy,
I want to say a few things.

The Delhi Development Authority has
over the years undertaken a very large
number of development schemes to facilitate
orderly growth of Delhi. Now, you look at
the magnitude of the problem. The D.D.A.
bas a massive, unprecedented house cons-
truction programme before it, Plans of
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1,10,000 houses for weiker sections, low,
middle income groups and and self-financing
schemes has already been finalised and cons-
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truction in most areas already started.
The programme has the following break

up.

No. of Houses

Category

Stage

50,000

General (Weaker scctions, low and

Construction

middle income groups), 75% will already
be for weaker sections and low in- launched.
come groups).
30,000 Self-Financing Scheme (Category Construction
I, IT and I1I) work being taken
up.:
30,000 General (Weaker Sections, low and —do—

middle groups)

Now, in most of the schemes, the construc-
tion work has already been launched and
the remaining two schemes, the construction
work is being launched. Similarly, we have
the land development programme about
which the hon. Member was very much
concerned. Inthe land development pro-

Land placed at the disposal of DDA :
Residential

(i) General
(if) Slum and JJ
(iii) Group Housing Socicties
Horticulture

Industrial

Commercial/Institutional Circulation etc.

Area under development under litigation and

encroachment

These are the various dimensions which the
DDA will have to look after. Weshould
be proud of what the DDA has been doing.
As my colleague has already said, we are

gramme, plotted development and group
housing have had the major sharc. About
125 residential areas including Group Hous-
ing and resettlement schemes have been
developed by DDA. The Land Develop-
ment Programme has the following high-

lights :

About 19.170 hectares.

About 5382 hectares

About 2250 7

About 1847 ”

LA

About 2,926

LE] 1’090 LL]
” 3,487 7
" 2,187

having an ambitious Master Plan and the
neighbouring States of Uttar Pradesh, Rajas-
than and Haryana have already agreed in
principle to decentralise the population
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growth in Delhi and also to establish satel-
lite towns around Delhi in an area of about
100 Kms. On all sides with a view to reduce
the pressure on Delhi and make life in
Delhi congenial and liveable. All these things
will bave to be carried out by the DDA and
we should not discourage these young engi-
neers and the officials of the DDA who are
at the moment engaged in this huge task.

15.20 hrs.

DEMANDS FOR GRANTS (GENERAL),
1984-85

Ministry of Law, Justice and Company
Affairs—Contd.

MR. CHAIRMAN : The House will now
take up further discussion and voting on the
Demands for Grants under ths control of
the Ministry of Law, Justice and Company
Affairs.

Shri Rajnath Sonkar Shastri to continue
his speech.
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